
, " W,lt'M A,..,., 
TH·S MINISTER. OPSfATe IN THB 

DSPARTMBNT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) : Sufficient 
facilities are available at Bmakulam Goods 
Stadon to meet the ex istin, traffic require-
ments. At present there is no proposal 
for ,roviding additional faoUities at this 
ItatioD. 

(b) No. Sir. 

<.) No; Sir. 

(4) Doci Dot arise. 

Allotment of Book stalls to Unemployed 
Graduates at Railway Stations 

508S. SHRI SODS RAMAIAH : 
Will the Minister of TRANSPORT be pI ea-
sod to .tat e : 

<a) what alternative arrangements 
have been made during the notice period 
of three months and after to continue 
book stall facility at those stations which 
were previously held by Oulab Singh & 
Sons; 

(b) how many unemployed graduates 
were awarded book stalls on those stations 
through normal procedure and if none, 
reasons th er cOr ; and 

(c). how mallY applications froID un-
employod araduates were received in 
response to railway adVertisements for 
allotment of b.>ok stalls on those stations 
which wore proviously beld by MIs. Gulab 
Sinlh & Sons and also finalised on 
merits? 

THB MINISTER OF STATB IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) to (0) 
Mia. Golab Slolb and SODS bad obtained 
a btayorder from the Hilb. Court of Delhi 
before expiry of the three months notice 
period, and arc still operating bookstall at 
various stations under Court's orders. Tbe 
case -is lub-judice. ~tiOD roprd iDa 
ftnali.atioD of award of contracts, based 
OD the applicatioDs received, will be takeo 
001)' after VagatloD of tbe Itay order. 

Ouh1ellne. for CleareD. of New Dna. .. 
and New ComblDatlon of Dra,. 

5088. SHRI TARIQ ANWAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have laid 
down any luidelines for clearance of Dew 
druss and new combination ?C druss In tbe 
country ; and 

(b) if so, the details thereof ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) <a> Yea, 
Sir. 

(b) The essential components of tho 
Guidelines are as follows :-

(0 The Various Rules of the Dru.s 
and Cosmetics Act under which 
imp~~>rt or manufacture tof a new 
drug is Iranted by the Drup 
Contr(lller (India), who under 
Rule 21 of tbe Drugs end Cos-
metics Rules is the liccDsml 
authority to approve a new 
drug. 

(ii) The various situations under 
which a new drug is r equirod to 
be clinically tried in India Dot. 
withstanding whether such a drill 
is already approved in other 
countries. 

(iii) The various 'formalities and tho 
data tbat arc required to be sub. 
mitted to the concerned authority 
for obtaining permission to carry 
out different phases of' clinical 
trials in India. 

(iv) The responsiblities of sponsorl 
investigator involved in clinical 
evaluation of a new drua in tho 
country. 

(v) Data required to be submit.d 
with aD application for obc.miDi 
permission to carry out clinical 
trial ja tl10 couutl1 wblob iDol •• 




